FORMA
Public Announcement
(Under Regulation 6 of the Insol y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S. MANAS VYAPAR PRIVATE LIMITED

l________RELEVANT PARTICULARS |
1. |Name of Corporate Debtor M/S MANAS VYAPAR PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor | 26 November 1992
3. | Authority under which Corporate Debtor | Registrar of Companies, Mumbai
is incorporated/registered
4. | Corporate Identity Number of Corporate | U99999MH1992PTC069733
Debtor
5. | Address of Registered Office and Principal | Office Address: 301, Sunflower Tower parvati Bhuvan,
Office (if any) of the Corporate Debtor | Kharkar Ali, Thane, Maharashtra, India, 400601
6. | Insolvency Commencement Date in 29/10/2024
respect of the Corporate Debtor

7. | Estimated date of closure of Insolvency | 27/04/2025
Resolution Process

8. | Name and registration number of the Mr. Kailash Thanmal Shah
Insolvency Professional acting as interim Reg. No.: IBBI/IPA-001/IP-P00267/2017-2018/10511
resolution professional

9. | Address and e-mail of the interim Registered Address: 505, 21st Century Business
resolution professional, as registered Centre, Nr. World Trade Centre, Ring Road,
with the Board Surat-395002, Gujarat

E-mail ID:ipktshah@gmail.com
10.| Address and e-mail to be used for Registered Address: 505, 21st Century Business
correspondence with the Interim Centre, Nr. World Trade Centre, Ring Road,
Resolution Professional Surat-395002, Gujarat
E-mail ID:cirp.manasvyapar@gmail.com
11 Last date for submission of claims 121112024

12.| Classes of creditors, if any, under clause (b) | N.A.
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

13| Name of Insolvency Professionals identified NA.
to act as Authorized Representative of Creditors
in a class (Three names for each class)

14| (a) Relevant Forms and Web link:
(b) Details of Authorized Rep i https:/fibbi.gov.infen/home/download
are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the M/s. Manas Vyapar Private Limited
on 29th October 2024.
The creditors of M/s. Manas Vyapar Private Limited, are hereby called upon to submit their claims with
proof on or before 29 th October 2024 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Kailash Thanmal Shah

Date: 05/11/2024 Interim Resolution Professional of
Place: Mumbai M/s. Manas Vyapar Private Limited
IBBI Reg. No. IBBI/IPA-001/IP-P00267/2017-2018/10511

AFA Valid upto: 18/12/2024

Geetha Ads Ramakrishna 9032242118, 94404036
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FINANCIAL EXPRESS

TUESDAY, NOVEMBER 5, 2024

NOTICE
TATA CHEMICALS LTD.
Regestered Office; Bombay Howse, 24 Homi Mody Street, Mumbai - 400001, MH

NOTICE is hereby given that the certificates for the undermentioned
securities of the Company has been lost/misplaced and the holder of the
said securities have applied to the Company to issue duplicate certificate,
Any person wha has a claim in respect of the said securities should lodge
such claim with the Company at its Registered Office within 15 days from
this date, else the Company will proceed to issue duplicate certificate
without further intimation.

Mamefs] of holder{s] Kind of Securities No. of Distinctive number]s]
[and Ju holderis), if any] and face value Securities

DORMI INVESTMENT EQUITY & 10y/- 30 1217 A= 1217 27509
PT. LTD. 2375 181254979-181257353
[Kolkata] Rahul Bajaj,
04/11,/2024 Director

Lﬁ{@_ﬂ‘m{:ana::a_ Eanl‘.@ |Lwn Parel Beanch : Unt Mo 1, Grousd Foo, Kama Mbls

_ NESRER  lon b
feel. Ho, MSA0-RECREDMNEHA H SHARMA :20:00T: 2024-25

Compound, Timies Townr 5 B, Road Liees Paral (Wesl), Mumbsi-
400 013, Mahzrashire. E-mall : tbt 0538 eanaratank com

C Dated:31.102024
Regd. Pest with Ack. Dug
REDEMPTION NOTICE [SECTION 13{8]] TO BORROWER / GUARANTOR / MORTGAGOR

The Borrower / Guaraniors / Morigagos
Ms. Moha Harishchandra Skarma, D/o. Mr. Harishchasdra Sharma, R Room No.
Chawl, Dharayi, Mumbai, Maharashira-200 017
Ms. Keha Harishehandra Sharma, D/o. Mr. Harishbehandra Sharma, R Hal Ne. 202, On 29 Foer of
The Bulding Known Az "Bliss Residgency™ B’ Tepe Situated AL Yilags : Dhamofe. Taluks - Karjst, District
Haigd, Maharashin-410 208,
SUBJECT - Nalice far exercising the right of redemplion mder S2ction 3 {8) of the Securitization md Recosstuction
o Fineacial Azzets and Enforcemeat of Security Interest Act, 2002 [heseSnatter referred o 25 “the Ast).
The endersigned heing the Autharized (fficer of Canara Bamk, Lowsr Pared Branch, Mumbai, Maharasira
{haretnalier nefermed 1o as “the secuned credilor™y, appoinled under the Aot di by (s (S nalice, unde
Section 1308} of the Act rmad witn Rule 815} of the SARFRES] Rukes, to vou ak as under;
As e all are avan thal e secured credlor had ssoed the Demand Motces, under Sectan 1302 of thi
Act, on E3.04.2024, to e bomower / Brm Ms. Beha Harishchandra Sharma 0o, Me Harlshchandra
Bharma, (I morigagor and e Guaramar: (above mesfioned namag), demanding to pay 2n amound of T
£9,78,904.72 (Rs. Twendy Three Lakhs Seventy Elght Thousand Ning Headred Feer and Palsa Seventy Tuo Daly)
a8 an 22.04 2024 and inbenest staled Heerean withis B0 daye 1nom e Eabe o recaip! of e said fotices.
fince, ihe Bormowers ! Firm, e marigagors and the Guaraninr {above mentioned names) having failed bo
repay By amount menlioned in the 2bave s5d demand nobices; the Aulheried Oficer under Section 13[4)
of the Act had taken Symbolic Possession of the seocured assets described in e Posgession Nofice dated
19.07.2024. Frthat the s2d Symbalic Poctession nolice was duly publishad in The Fnancial Express 2nd
Dainik Sagar newspapers on 2107, 2024,
To coimgly wilh B2 pmpesition laid down by the Hon'lde High Couwrt of Judicature ol Hyderabad Tor the Stale
of Telengana and the State of Andhva Pradesh, m Wil Petiion No. 8156 of 2018, you all are herely given &
Gl and final opporbondy t redeem and reciim the secumd assels, which ane m possessian of the sacured
creditor, withén 30 days fom the receipt of $és notice, by discharging the labiity of % 23, 78,364.72 (R
Twenty Three Laghs Saventy Eight Thousasd Hine Hundred Four & Paisa Sevesdy Two Dely) a5 on 22042024,
phss subsequent inlerest, costs & experges-in ful, Eiling which the sak nofice under $he bot wil be poblished
in the newspaper specifying ong al the folowing modes menlioned bale), bo el the seourmd assete
I, By-obtaining quotations from the persons dealing with similar secured assets or oéhenalss Inferesied in
buzying assets; OR ii, By inviting endsars from the pubdc; 0R
il By halding public st ncduding fmowsh -auction mode; OR k. By pnvate treaty
As per Section 13084 of the Aot vou ane emifed to edeem the seoored Asssts 2 any lime beloen the date of
publcation of sale rofce i Newzpapers. faling which vour Rignl o maeem the mortgaged property &% per
Section 136A) of $he Act shall-stand efinguished
This & wiEhoul prefuice to any ofher rights avaliable. o the secured credtar under Be subjett Ak’ ar any
ther iaw in force

/A, baryabali

Thanking You
sl
dyhanzed (Hices Camara Bank

F Ty Cu I 1 il T Dadas (West) Branch ; hondesie Gy . Rarade Cadel Roa
Lﬁm LETIELI‘:_EI_ B"'E!]'h"ﬁb‘ | dunction Shival Park Post Dadar (Wiesf), Mumbai-400 025,

Il’miﬂ'ﬂ* I | Maharasfra. E-mail | n:I:miluj_i-tanarahankm
Red. No. MERD: REC: REDM:VAISHNAVI B-l OCT:2024-25

Dated ; 30,10.2024
Reqd. Post with Ac Due

REDEMPTION NOTICE [SECTION 13(8)] T0 BORROWER / GUARANTOR /| MORTGAGOR

The Borrower |/ Guaranbors [ Mortgagor
Ms. Yabshnari Vijay Kargutkar (Bomewsr & Morigagee, Rle. 5al Baba Mandks Bptewadi Shirgaon Road,
Hes Shn Krishna Garden, Thane, Makarsshea-431 503
Mr. Sieshil Kumar Rajbahadur Singh (Guarante), R, 310 Adirsh Park, Sarsage Road, Sadlapor Wst,
Trare, Mahaashia-421 503
&h. Vaishnavi Vijay Kargulkar, R'o, Flat Mo, 001, Admseagurlng 525 5q. FL Ares On A Geound Flo, [n
The A Wing of Bulding Known A3 "5ai Tef” of Society Knoam Az 8ai Tej Cooperafive Housing Sociely”
AL VHage : Valivall, Taluka : Ambernath, Districl Thans-421 501,
SUBJECT: Notice for pxarcising the right of redemption under Section 13 (8) of the Securitisation
and Reconsfruction of Financial Assels and Endorcement of Secarify Imberest Ack,
2002 (hereinatter referced to 25 “the AEl").
The undersigned beng e Authoribed Officer of Camara Bank, Dadar Branch, Mumbai, Maharasta
[iheminatter refered i0.a5 *the secured credibor”), sppaintzd urder the Ack do herebry isue this nofice, under
Section 138} of the Actread with Rule BIE) of the SAAFAES] Rules, o you & as under
As-you &l oare awam- that the secured creditor had ssued the Demand Nofices. under Section 13(2)
of the Act on 0022024, ' e boriowsr [ firem WS, Vaishnawd Wijay Kargutkar, ihe morigaoo
Ms. Vaishmavi Vijay Kargutkar and Mt Sushil Kumar Rajeakadur Simgh the Gueranines {above
menboned mames), demanding o gay = amow of T 26,594,026 (Rs. Twanty Six Lakhs Ninety Four
Thousass Twenty Six Only) as on 31071, 2024 and meerest stated themon within 60 days from the dass of
recipt of the said natices.
ainge, the Barmwers | Frm, the mersgegors and $e Guaramior (above mestionsd mames) having laded o
frepay the-anount merboned in e above said demand nolices, e Authorized Offcer undér Section 1344
of B Act had faken Symbodic Possession of the secured assels described in the Possession Notice dated
10.06. 2024 Furlhar, i sid Symbolic Pottession nobcd was duly pubished n Busisets Slandard and
[Mumbai Lakshadeep newspepers on 14,05.2024,
To camply with the prapesilion Fid doam by 1ho Hoan'ble: High Gour? of Sedecalurs al Hydershad I e
State. of Telangana and the State-of Andhra Pradesh, in Wit Petition No. 8155 of 2018, vou at are hersby
v o st and lingl opportunity o nedeen: snd rackaim the Secund xSsels, which & in possassion of tha
secured crediton, within 30 days from the recept of this notice, by discharging the Aabiity of % 36,94, 028/
|{Rs. Twenty Six Lakks Minely Fowr Thousand Twenby Six Only) asan 31.01.2024, plus subsequist inses],
sty and expenseg in full, faéing which the sale: notice onder e Aot wil be: poblished in the newspapes
Isp-enil';ing o o the Pollowarsg modes meScesd bifow, [0 2all tha secured asss.
L By abtaining quetsbons tom the persons dealing wih similer secured assats or otherwse interested In
buying aszals; R il By inviting tindars from fhe public; OR
I, By haolcing publc auction Including through e-puction mode; DR e By peivate fresy,
A per Sechion 138 af the Acl wouane enliffed to mdedm the Secursd Aesals af amy Bma balore the'dale of
pubdcation of sake notice.in Newspapers, faling which your Right 1o redeem e morigaged property 35 per
Section TE(E] al tha Act shall shand exlinguished
This i5 withois peefudice 1o any other nights avalable to the secored credifor under the subjkct At or amy
bother law in fonce

Trarking You

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

KRYSTAL STONE EXPORTS LIMITED
OPERATING IN MANUFACTURE OF MON-METALLIC MINERAL PRODUCTS AT
REGD ADD: OFFICE NO.E, BLASIAN BLDG., IST FLOOR. AMBOLI MAKA, 5V ROAD,
ANDHER| WEST, MUMEAI 400058
FACTORY ADD: SP-2 RIICO INDUSTRIAL AREA SHIVDASPURA, JAIPUR, RAJASTHAN-303903
VACANT I.M-II.'I .H.D'I'.l B-5, IHDI.IEI'HI‘AL AHE'L BAP| DALSA,

\Under sub-regulation (1} ol rE'EIJ|d'| on 364 of the |1'|.1|'J|'|'E1'Il"|| amnd Bankraptcy Board of indka
{Insalvency Resalution Procets for Corporate Persent) Regutations, 2016)

~ RELEVANT PARTICULARS = = il
1 | Mame of the mrpcml:e debtar | KRYSTAL STONE EXPORTS LIMITED
| Blong with PAN/CIN/LLP ha, s
20 | Address of the registared ofica REGD ADD: Dffios MNo. B, Blasian Biag., 1st Faoor,
Amboli Naka, 5V Road, Andheri West,
| Murnbal 400058
FACTORY ADD: 5P-2 RICO Industral Aneg
| Shivdespura, Jaspur, Rajasthan-303503

3. | URL of wobsita B S N e e TP
4. | Details of place whare-majority af S5P-2 RGO Industral Araa Shivdaspura,
| finest asmets ar Iocatad | laipur, Rajasthan-303803
5. | Instaled capacity of mam prodiects; | A

__| seryites
B I.';lu...lnrll_}' and walue of mge
praduchs sardioes Sold in ks

| Sale A= 05 46 Lot as ;u:r Tabest habince shael
ivailabke for FY- 201213

| finanial year
¥ | Numberof employees/wokinen |0
B, | FuirtFuss Sefmiks ine |IJI.‘|II'|g_|i'-.I‘i|: aveEable | The Latest availabie Brg i of FY 200213,

firmancial statements [with schadubes)
ol Pat pears, lists of creditors ada

The Resalution Applicant can get the said
||1mrﬁalm By sanding an amail o e

| Availableat URL: | cirpkeystal@gmail.oom
5. | ENgiility for resciution agplicants ® Minimum Met Warth: Rs 3 Cr or mare

urgier saction 2242)h) of the Code 15
gvallabie ai LIRL:

besg the average of the last three years
whesain the latest balancea sheet wilk ba
1,063, 2004 and

& Minimum Tumowen Bs S Cr ifor NEFC-
Fi=-50 Cr of AUM) or more betng the average
of the |ast theee years wharen the labest
bafanca shest will be 310232024 and

& {iher conditions of aligéhility &5 per the
EQ procass document and same rmay be
demanded by writing mail o

10, | Lost date for recaipt of expression 20112024
| ol intenes | =
11, | Dateof msue of provesional list of J01L.2024
| progpective resolution applicanss. |
12, | Last date for submEsion of 0512, 2024

|‘.'|L'-'-3|‘:t||‘.'|| =[] rmﬁﬂ'lﬂl I|5'.-.
173, | Date of Esue of final Stof | 1231z 2024 I
| prospecthve sesolution applcants |
i4.| Date of ssue of nfonmation 1912 2004

| memarandurm; evaliation matrs

end raquest for resiution plans

t prospective reschution applicants
15, | Last date for submigsion of [ TEOLIG0EE

resofution plans.
16, | Process emall id b sumit
| Exprassian of Interesl

Dale: 05,11 2024
Flace: New Delhi

| cirp.krystatEgmail.com

Sl -

Suman Kr Verma

IEBL IPA-O03 /DA 2 200 1-202 2 /13657

WE D5, Kh No B3/14, Gali No S, Mabkawr Enclave
Palam Colpny, Mew Dalhi 110045

For Krystal Stone Exports Limited

Authorized Offcer, Candra Bank

RENAISSANCE CORPORATION LIMITED [In Liguidation)
Registered Oifice: Flat 71 Tower ACACIA-2, Vatika City, Sector 49,

Burigram, Haryana, 122018
Contact: 481 8312010518 ; Email: renaissancecorporation.cirpiEgmail.com

E-AUCTION - SALE OF ASSSETS UNDER IBC, 2016
Date and Time of Auction 05/12/2024
03:00 PM to 05:00 PM {With unlimited extension of 5 minutes each)

Sale of Assels owned by RENAISSANCE CORPORATION LIMITED {in Liquidation)
farrming part of Ligudation Esltabe under seq 35{1) of IBC 2016 read with Requlation 33 of
Ligudation Process Regulations. E-Auction will be conductad on "AS 15 WHERE IS, AS IS
WHAT IS BASIS AND NO RECOURSE BASIS.”

The Sale will be done through e-aucbon servica provider E-PROCUREMENT
TECHNOLOGIES LIMITED - AUCTION TIGER via website hitps:!ncltauction auction figer,

net Amount in INR
Assets Reserve Price *| EMD | Bid Increment Value
Unsorted Mixed Scrap of | 8037,500.00 |9,03,750.00 10,000
Pet Bottles T68.74 MTs

Note—* GST Tax@18% applicable

Last date for EOl submission  20011/2024.

Last date for Inspection »onor before 3001112024

Last date of EMD submission 031 212024up o S:00 PM.

Date and time of E-Auction ; 051212024 at 3:00 P.M. to 5:00 P.M.

1. Mote: The detailed Terms & Condiions, E-Auction Bid Document, Declaration & other
details of online auction sale are avadable on Miipsiinclaucionauciionligennst, contact
person b Pravesn kumar Thevarat «99-97 227 TEE2EE350 18596854/ 03 6813 GBSS/AS.
Support Conduct Person: 32655628 1315365562821 E-mail ; pravesn.thevan@auctiontiger.
net, nelt@auctiontiger.net fsupport@atchontigar.nat

In case of any clanfications, please contact the undersigned at renaissancecorporation.
crp@gmail. com

Date: 051172024
Place: Gurugram

8di-

Mana| Sehgal

Liguldator of Renaissance Corporation Limited

IF Registration MNo. IPA-J0Z/IP-PIEH 080 7- 2018 D256
Address - Flat 71 Tower ACACIA-2, Vatika City, Sector 48, Gurugram, Haryana, 122018
Contact: 431 53120105159

| Worli Seatace Branch - Poornima CHS ., Opp. Traffic Police Hg
S Pochkanwala Rogd, Work, Mumbai-$00 025; Mabarashira
| E-mail ; chi 5064 @anarabank pom

dsorel d Canara Hunj&,x—;&

Fiel Mo, WSRO: REC: REDM:MOD A GADRI F-303VIVIANA: OCT.27-2024-25

Dated : 31,10.2024
Regd. Pogt with Aci Dus

REDEMFTION NOTICE [SECTION 13(8])] TO BORROWER | GUARANTOR | MORTGAGOR

The Borrower [ Gearanters [ Morhgagor
Mr. Mohd. Abubakar Gadri (Bareower}, 50, Abduita Gadrl, Bo. Bulkirg N-58, Bbdt Sattar Budlding 2
Fooe, Ropm Mo, 23, Brsti Mohela, Zakena Masid Street, Mumbal, Manamsica-d00 (08,
5h. Mobd. Abubakar Qadri 5. Abdula Gadrl, R'e. Flat Mo, 302, On 5 Floor of The Bulkbng Known 43
“Blis3 Rasidency™ ‘B’ Type, Siuated Al VElags ; Ohamate, Taluka : Kanat, Desirict ; Aaigad, Maharasiin
440 M
&h. Mehd. Abubakar Qadri, S/0. Abdulla Oadri, R'e. Hal Koo 303, RAdmeaswring 357.59 5g FL Capel
frea 00 3* Floor in % Wang of The Buiding ¥nown A5 *Viviara Block 5" Corstricted on Land Bearing
Suray Mo, BT/43, 87044, BT/45, BT 46 Silualed AL Willage | Dfemabe, Taluka : Karak District : Raigad,
Maharashira-410 206
SUBJECT; Molice for exarcising the right of redempdion snder Seckion 13 (&) of the Securitizalion
and Reconstruction of Financlal Assels and Epdorcement of Securlly Inberest Act,
2002 (hereinatier refervad bo as “the Ael”).
The wrgdersignad being (he Autharized Oificer of Canara Bank, Worl Sealace Bramth, Mumbai, Maharasla
|ihemeinatter referred to-as “the secured creditor”). appoited order the Act do hereby issue his rofice, under
Section 13(3) of thi Act read wilh Rulg BIE) of the SARFAES Fules, 1o you Sl 38 under
A5 ymu all an o aware that the secumd creditor had issued the Demand Notices, Us, 1302} of the Act, on
15.04. 2024, 50 the borrower / firm Sh. Mehd, Abwbakar Qadri S/o. Abdulla Gadrl, e mortoor and
the Guaraiars (above mentisnsd names), demanding 10 pay an amount of § 31,7225~ |As, Twenty (os
|Lakhs Sewenty Two Thousand Two Hundred Fifty Two Onlyp as on 14.04.2024-and interest staled Mereon
within &0 days fom (he dale of meept ol §e said nobces.
Gince, the Bormewers § Fimm, e mortgagors and the Guarantor {above mentionsd namesh having faied
[0 mpay M ameert mesoned In M above sad derand nobces, e Authorzed Ofcar Uf's. 1304) of
the-Act had faken Symbolic Possession of the secured assels described m the Possession Matics deted
26062024, Furthwr, the s@d Symbollc Possession rofiie was duly published m Busieess Standard and
|Pratahkaal navespapers on 28, 06,2024,
To comply with the preposiion kid down by the Hon'ble High Court-of Judicaturs 2 Hyderabad for the Saase
ol Telangana and the Stale of Andhra Pradesh, in Wil Petilion Mo, B155 of 2018, you 2l ane haraby gan 4
|last and Ernal cpportunity bo redesm and reclam e secured assets, which e in possession of the Secumd
eredior, within 30 days fram the mcaipt of this netice, by dechargng the labilty of T T 21.72,252- (Rs.
Twenty Ors Lakits Seventy Two Thousand Two Hundred Fifty Twe Only) a5 on 14,04 2024, plis senseguent
interest costs ard expenses n ful Rikng which e sale notee under the Act wil be publshed in the
rewspapE spacitying one of the Tolkwing modes menfrored below, 1o sell the secured Fssels;
L By abtaining quesaticrs: Trom the persons dealng wih simiar secured assets or otherwese interested n
huying assels; R i, By inviting tnndars from the public; OR
M, By hofding publc auction including through e-aoction mode; OR I By private treaty.
Bz por med. 1308 af the Bcl vou & enflfod 10 edaem e Secured Bsgels al any Sme befam the dabe of
pubiication of sak nofice in Newspapess, faling which your Right to edeem e morigaged propecty a5 per
Seb. 13{8} al it Act shall stand etinguished.
This is withow! peejudice to any other nghts avalable to the secured credifor under the subjkct Act’ or any
|othes law in force

Tharking ¥ou
i 1
Authorized OfScar, Canara Bank

| Lower Parel Branch : Usit Mo 1, Ground Floor, Ramala Mils
| Campound, Timas Tower, 5, B Road, Lowar Parsl [Wesl),
| Mumbai-00.013, MH. E-mall : cb15538@canarabank.com
Dated : 31.10.2024
FAegd, Post with Ack, Dus

REDEMPTION NOTICE [SECTION 13(8]] TO BORROWER / GUARANTOR | MORTGAGOR

dsstv & Canara Hankqﬁ

| B e svesaie ]
Rel. No. MSRO: REC: REDM: PLASTIC PRODUCTS: 28: DCT-2024-25

The Borrower | Guaranlors | Merlgagar ;
Mis. Mastic Products, Prop. Aushi Hemanth Yador, Pt N, 46, VRIDEG Lahop Vilags, Tal. Bhalsgut
(st Haipad-410 230,
Mrs. Radhika Hamant Vader, G-02. A-ing, Kansrk Aparimend, Kon Gaoan, &'F Ajwal. Mumbai Pung
Hihgway, Pamvel 410 221
Rushi Hemant Vader, 5-02, 4-Wing, Kanark Apartment, Kon Gaan, &% Ajivali, Mumbal Pune Hingeay,
Pameel-410 231,
Me. Hemanth Khinsaji Vador, G-02. 5-Wing Bonark Aparfment. Kan Gaon, AP Alivall, Mumbs Pung
Hihgway, Pammeel-910 221,
M Vivek HWemant Vader, G-02 A-Wing. Konark Apartment, Koo Gaon, AR ed, Mumba Pung
Hiligway, Pamel-410 221,
SUBJECT : Natice for exarcising the right ol resfemgtion ueder Sestion 13 (8) of the Securiisation and Aecorsinictian
of Finzecisl Asses and Enforcement af Security bsterast Act, 2002 (hereisatier refered b 25 “the &et”).
The undarsigned being the Authorized Offcer of Canara Bank, Lower Parel Branch, Mumbai, Makarasira
fhwreiralies refermed fo & “ e secuned credilor™), appointed under the Act do hereby |ssus this nofice; under
Baction 13400 of the Act read with Rule 806} of e SARFAES] Rules. %0 you all 25 pnder;
&5 vou b areaware el the secured creditor nead Esued the Demand Motiees, Ws. 132 of the Act, on
03.05:2019, Io b borrawer | firm M5, Plastic Prodects, Prop, Reshi Hemanth Vadar Hwe marlgager aod
the Guaramors {above mentiened namses|, demanding to pay an amount of £ 3,63,72 862 (R, Theee Crore
Sixly Three Lakeh Seseaty Two Thousand Six Hundred Sicly Two Dmlyp 25 on 300042018 and inlensl slated
fhereon withim 60 days from the date of receipt of the sad nalices
Sincd, the Borowers | Frmy the morlgagers. and the Guaranior (above mentioned names) having failed
fo repay the amount mentioned @ the abone said demand nolices, the AuShanzed Dficer- WS 134) ol
e Act had taken Symbollc Possession of the zacured assets described in e Possession Nodce dated
03.08-20218: Furthar, the =aid Symbolic Pospession nofice was duly published in The Fimancial Express &l
Membai Lakskadeep newspapers on 0708, 2015,
T comply with e prepatilion Rid dow By thi Honb Hoh Court of Jidicaton al yderahad lor the Slal
of Telanganaand &he Siate of Andhira Pradesh, in Wil Petition No. 8155 of 20018, you af are herefy given 3
bzt a0 final oppoctunity 1o redesen and reckim the secured zzsels, Which ans & possession of te 2ecured
creditcr, withim 30 days fom fhe recepd of @S notice, by dischargog e lekiliy of T 3,63, 72,662~ (R
Thiree Grigne Sixty Three Laksh Seventy Two Thousand Six Hundred Sixty Two Only) oz on 30.04.2019, plus
subsequen itemst, tosts and expensas in ful, failewy which the ale nofice ender the- Aot will be puibshad in
e newspaper specitying one ol the following modes mentioned beiow, [ sell he seoured ass:ts
i. By obtsining qualalions bem e persons dialing wilh smdar secumd 255615 o atheraise inlensled o
burying assets; OR Ti. By inwting ferders from the pubrlic; OR
fii. By helding puldic auction inckalng through e-2uckion mode; 0F i By privals frealy
hsper Geo, 13(3) of the Act, wou ara entitled fa redesm The-secured Asssts &l amy ime before the data-of
pubdicaton of sae robod in Newspapers, Biing which vour Right 0 redesm the mortgaged propety as per
Sec 1348) of the Act shal stand exinguished
Tris &5 whihout prejudice 1o @y other rights availabie o the secured creditor under the subject A2 orany
olbar e in [oeca,

; Tanara Bi ‘Weafi Branch - Mar#handd Bullding 84, O Aonie Sasant Road,
L &‘m{.t_u_ld.l'ﬁl' B Werl, Mumbai-00 018, M Ted, Me. @ (D22) 2453 6323

| | o | Eamail b1 {3@canarabankeaen
Hel. No. MSRO: REC: AEDM SHREERAM TEXTILES :25:2024-25 Diabed ; 31.10. 2024
Regd. Pozl with Ack Dus

o
The Borrower [ Guaranbars / Mortgagor
1. W5, Shreeram Textile Industries (Parinecship Firm) 2. Sumit Rambabu Paswan (Parines)
3. Banamanti Rambaku Paswan |Pariner) 4, Rambabu Paswan |Progerty Dwaar)
Al Address are same i), & &r. M. 1104) = 202, Royal Spartment, Briwand) Bosd, Sangar Mg, Kaher
Brwsandi, Trare, Mahaashira-421 302
SUBJECT : Motice for exerciziag Be righl of redemption onder Sackon 13 £F) al The Seswitisation ind Recensbuction

of Firancial Assels and Erdsrcament of Secerity Imerest Acd, 2002 ihereingfier rafemed {0 25 “the Act’).
The undersigned E=ing e Authorized Dificer of Canara Bask, Worll Branch, Mumbal, Maharastra
(heneinaltir relerred 1028 “the securad credilor” |, apoaiisd nder th A2 do heraby ssua his notice. e
Section 1308} of the At read with Ruie §{5] of the SARFAEE Rules, o you & a5 under;
A you Al e aware that the secured .credbor fad |ssued the Demand Notices, Urs. 1302} of the Act, on
27.03.2024, o the horrower | Brm MU's. SHREERAM TEXTILE INDESTRIES (Partnership Firm), frough
ils Pariners M. Sumll Bambaby Paswan & Mrs. Senamant] Rambabu Paswan, the morigagor and (he
Gusraniors {above menfioned names), demanding fo pay 20 amourd of 7 74,44,967.20 (Rs. Sevenly Four
Lakks Forly Four Thousand Nine Hundred Sixky Seven & Thirly Paisa Only) as on 36.03.2024, and inferest
Etabad Wit withen 60 dais frans e dabe ol recaipl of i S5d nalices:
Since, the Borrowers [ Firm, the mortgagors and the Guarartor {above menligned names) having faied
fo repay e amdunl menbiongd |0 Be sbove sid demand nofces; the Aullnrized Ofhicer Vs 13(4) of
the Ant had taken Symbofic Possession of the secumd assets dascringd i the Possession Notice dated
156720249 Further, T2 zald Symbedic Pessession rotice was duly publshed in The Financlal Express and
Mumbai Lakshadeep newspepsrs on 19,07.2024,
T comgy with B prepasition faid down by the Hon'blz High Gowrt of Judicabwre at Hyderabiad fior she
Al -l Telangang & e lale af Andhi Pradesh, o Wil Petition Noo B155 of 278, you af ane haneky
gen 2 fast and final epportunity to receem and-recsaim the secured assefs, which @ in posssssion of the
sechred craditr, withén 30 days [ram e recept of this nolice, by dischanging e labdity of 7 74,44,867.30
{Rs. Seventy Four Lakhs Forty Four Thousand Rine Hundred Sixty Seven & Thirly Paiza Owly] az n
26.03. 2024, plis sbsegent nberest, costs and expenses In kul, fxling which the sak rotice under e
Ack will e pubBshed o the nowspaper specifying one-al the fnfowing modes mentionad helow, 1o 58l the
securad assels;
L By ablaingd guotatore [rom the persans deakng wi similar seconed asseds o olhenss néerectad In

buying asssts; OR iil, By iwiting tenders fom the-pubdic; OR

il By hoidng publke duchon including through e-auction mode; DR b, By privale beaty.
s per-Sec. 1308 of the Aok, yi-are entived o redeem e secwred Assels 2 any fime Defore the date of
puticatian of sale notice in Mewspapers; tading which your Right to redeem the marigaged property & pes
Sng, 1308} af te Aot shall stand wdinguished,
This i5 withoed prejudics to-any other rghts avadable to e
dithier |aw in lonoa

2 secumed creditor under the subject Al or any

Thasing ¥ou
s

REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER | GUARANTOR | MORTGAGOR

ugtnoned Officer, Canara Bank |

Kakad Markel Branch - Post Bou No, 2615, Rakad Marksl 306,
Kalbadesi Road, Mumbai-20E Q02 MH. Tel No, + 51 Z2-2201
B30 2206 5333, E-mall : ch0223@¢anarabank. com

o © Daled: 31.10.2024
Regd. Post with Ack. Due

REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER / GUARANTOR / MORTGAGOR

drarin A Canara Bank <4
B | dtel N
el No. MSRO; REC: REOM:SKV & K5V 24.2024.25

The Borrgwer / Guaramters [ Morigagor :
Mirs. Saroj Kisher Vyas (Barrowers & Morigagar) E-303. 37 Floor, E-Wing. Lodha Maharana Pratap Magar
CHEL., Lodha Heritage Gala Circle, Wilage; Achiols, Nallssopers East, Dist, Palghar-401 208
Mr. Kishor 5. Vyas (Borrowers & Merigagor), E-303, 3 Floor, E-Wing, Lodka Mahiarana. Pratap Nagar
CHEL, Looha Hertage Gafn Circle, Wilage © Achicke, Mallasopera Easi, Dist. Palghar-401 208
SUBJECT; Molice for exercising the right of redemplion ender Section 13 (§) of the Securitisation
and Reconstruction ol Financial Assels and Endorcement of Security Imlares! Acl,
2002 {hereinatter referred to as "the Act”).
The undersigned being the Asihorized Officer of Canara Bank, Kakad Market Branch, Mumbai, Maharasira
| thereinatter refered 10 a5 “the secured crediber®). appointad under the A28 &0 Rereby issug Ihis nodce, unde
Section 13081 of the Act reac with Fule 846 of the SARFACS! Rules, to you 3l a5 under;
B3 you b are awan that the secured crédibor had Esued e Demand Nolices, under Section 13(2) of me Acl,
II.'.I'I 11,90, 2023, to fre borrower / irm 3. Saroj Kiskor Wyas and Mr. Kishor 5. Wyas, the morsgagar ana the
Gusrantors (sbove mentioned names], demanding o pay an arount of 7 19,78,881.63 (Rs. Kincteen Lakh
Seventy Six Thougand Eight Hunderd Elghty Ong and Paise Sity Three Qoly) and inferest stated $hermon
wikhin &0 days from the dafo of recept of e sald nobois.
Ginca, the Borowers / Hrm, the meortgagors and e Guararsor [above mestioned mames) having faded 1o
rendy [hi smouil mantioned in M above aid demand notlces e Authonned OMfcer under Sechon 13(9)
o e Aot had faken Symbolic Possession of the secursd assets described i the Possession Notice dated
01.02.2024. Furiher, (he sad Symbollc Passession nofco was duly published o Business Stasdard and
Mumbai Lakghdeep newspapers on 0R02. 2024,
To cormply with B prapesilion i down by the Hon'hie High Court of Jadicalure. 3l Hydershad o e
state of Telanpana and the Sate of Andhm Pradesh, in Wit Petition No: 3155 of 2008, vou_ a1 are hemby
Jcdwesa Ras) and final opportunity 1o nddeem 2 reciaim the seound Zsals, which e in poszas sian of Hi
senured creditor, withim 30 days from the roeipt of this aotice, oy discharging the liztlity of £ 19.76,861.63
|{Rs. Nineteen Lakh Sevonty Sin Thousand Eighl Hunderd Eighty One and Paise Sidty Throo Ondy) pius
subsequent inferest, costs and expenaes in full, faling which fne zale notice under the Act wil be publishad in
thir niwspaper specfying one ol he Blowng modes monlioned bk, i sl e secund assels;
L By oblaining quotations from the persons dealing with simiar secured assets or otherwise-interested in
huying assals; R i By invitrig tendars from the public; DR
I, By hotding pebdc auction including through e-guction mods; OR e By privats resly.
By per Section 1348 of the Ael, wou b enlilled 1o redeem the secursd Assels at any Gme hetare the date of
pubiication of sak nolice in Newspapers, siling which yoor Right 1o redeem the morigaged property a5 per
Sectkn 1308 ol the Acl shak stand exfinguisted.
Thiz Is-without prejudace to any other ights avalable to the secumd craditor under the subeet Acl or any
ciher law in donce,

Tranking You
eili-
Autherized Offcer, Canara Bank

dverer & Canara Bank : ana Bunder Branch ; G-2, Ashirwad Buiding, Ahmedabad Sreal,
== L | Camac Bunder, Masid Ezst, Mumba-ail 002 Maharashin
T | | E-mail - it 5007 @ararabank com

Rl No. MERO: REC: REDM-PRIYANKA 5 RAUT 18:0CT:2024-25

Dated : 30010.2024
Regd. Pasi with Ack. Due
REDEMPTION NOTICE [SECTION 13(8]] TO BORROWER | GUARANTOR / MORTGAGOR

The Borrower / Guarasiors | Morigager ;
Smi. Priyanka Sandlp Raut Becrower & Mertqapar], C'o Sandip Raul R'o. Aoom Mo, 401, Raw Kiran
Apartments, Near Guardian Sehool, Dombhal Eas2, Thane, Mabkaraciia-421 201,
Emi. Priyamke Sandip Rawt R0, Flat o, 304, on 37 Floor, Badlding No. 14, Ekta Diwan CHS, L,
MMRADA Colony, Vikage: Anik, Mear MHADA Bus Stop & Maub Mata CHEL, H. P Nagaz R, C. Mamg,
Viasraka, Chembar E2st, Mumbsii-400 074,
SUBJECT: Natice for exercising the right of redemption under Section 13 (8) of the Secaritisatian
and Reconstruckion of Financial Assets and Enforcement of Security Inferest Act,
2002 (hereinafter referred lo as “the Acl”).
The wrdersigned beng the Autherized Officer of Canara Bank, Danabunder Branch, Mumbai, Maharasira
[hereinafier referred fo a5 “the secuned credilor™), appointed underthe Acl do hereby is5oe tis notice, undes
Bactinn 13085 of $ha Act mad with Rule 8i6) of the SARFSES] Rules, 8 you all 35 under:
s oo all arz.awan thal e sacured craditor had issued the: Demand Motices, under Section 1342 of the
ACl on 2T12.1023, % thi borroneer | frm SH. PRIVANKA SANDIP RAET, the morigagor and the Guanniors
{above menlioned names), cemadng o pay an amount of T 25,42 622 (Rs Twenly Fiva Lakhs Forty Teo
Thousand Six Hungred Twenky Two Onlyj a5 on 26.12.2023 and inserest staied thereon within 60 days imom
e clate of receipl of 1he S falices.
Einge, the Bloriowers | Firm, $he marigagees and the Guamntor (above manBioned names) having failed o
repay e amount mentioned in the :bove sz demand nofices, e Authorized Officer under Section 1374
ol the At had tskin Symbolic Possessian of the securad assols descrined in i Passosson Nesca dated
26.04.2024. Further, the said Symbolic Possession notice 'was Guly published in The Fnanciad Expregs and
Pratahkal rewspapers on 30,04, 2024
Ta comgly wilh Big praposition id down By the Hon'Bie High Courl of Jodcalurs al Hydenzted Tor e Skate
of Talegana and the S5ate of Andhra Pracesh, m Wit Petiion No, 8155 of 2008, you all &8 Rersw given 3
dast aned final Dpportuniy to redesm and reciaim the secured 3ssets, which ae in possession of the secursd
Graditon, wihin 30 days fom the recapt of this nolics, by dschanging the BEbilty of ¥ 2542 622/ (Rs Teealy
Five Lakhz Forby Teo Thousand Six Hunned Twenty Tao Owly] as on 26122023, plus subsequent interest,
Costs and expenses in b, failing which e sak pofice under the Aot will be pubished in the newspaper
sppctying dang af the taltwing modes mentionad bekiw, to Sl the secuned assets:
I, By obtaining quotations from the persons dealing with simélar secured 255618 or ofherwiss imerested in
buying assels, DR [1, By Imdting tenders fram the pubic; OR
iil. By hokding public suchon meuding Sciagh e-auction mode; DR . By private frealy
A5 per-Section 13(8) of the Act, yourare eniifed b redeem the secured Asseis & any ime befom the dafe of
publication of sale rosch in Newspapers. faiing which vour Right t redéem the maortgaced property as par
Gection 1360) of the Act shsl stand retinguished,
This & wishout prefurdice to ary other rights 2vallabie 1o the secursd credior under the subject At or any
(rliver B in fovce.
Thanking You
ail-
Authonzed Ollicer Ganara Bank

&5—,5‘—1 A EE![I.':]["I Hﬂllk-ﬁ | Lower Parel Branch ; Uni Mo, 1. Groond Aoor, Kemafa Kk
: = Compoind. Times Tower, 5 B Hoad, Lower Parel (West),

I ['“lu-ﬂ—l | Murréai-ang 013, E-mail cl:'laE!E-u:"cdl:amrd:ﬂnk cafm

AeL. No. MSRO:REC:REDM: FAIZUNMISSA H SHAIKH -21:0CT.2024-25 Dated : 31.10.2024
Regd, Post with Ak Due

REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER | GUARANTOR / MORTGAGOR

i
Thee Barnower | Guarantees [ Morlgagor
Mirs. Faizumnisa Hasan Shaikh (Barrowes), Fja. Room No. 102, Shivam CHS., Mukund Nagar, Dantb
Compeound, Opp. DNGE, Dharayi, Mombai, Maharzshira-400 017
Mir. Karoem Abdul (Gusranier), Cho. Abdul Ballas Shaikh, Rro. Fist Mo 902, B Type. Biss Nerd Kajal,
raigad Residency, Dhamaoiz, Ragarh, Manarashira-410 101,
Mirt. Faizumnisa Hasan Skaikh, R'o. Rescdential Flat Bearing FIS Moo 100, On 1# Eloor, i B Wing ol
The Buiding Known &s “Viviass Beck 5° Situaied A% Vikage ;| Dhamate, Taluka - Karat & District faigad,
Maharashira=10 {1
SUBJECT : Mofice for exercising the righ! ol vasempSian under Section 13 () of %e Secerilisation and Recansiraclion
of Fimancist Assets and Enfarcemant of Securily Interest het, 2087 (Rareinafer referrad 42 as e Act”).
Tng undersigned being the Authorized Officer of Canara Bank, Lower Parel Branch, Mumbai, Maharastra
| (heruinztlur refired o a5 “the securad crediter”), appontad under the Act 6o beretry issua This nofice, under
mection 13(8] of the Act read with Aule 846) of the SARFAEST Aules; to-you 3l as-under
A5 yiu aF are awam that the secered crediter had ssued the Demand Nobices, under Sachion 1343) of e At
1m 15.04.2024, 10 e horrower | firm Mirs. Falzumnksa Hasan Skakkh, U= morigasgor and fe Guaraniors
(above menfinned mames), dernanding fa pay 2n amou of 7 22,08,397 .86 {Rs, Twenty Two Laihs Eighi
Thouzand Three Hundred Minely Seven & Paisa Esghly 5ix Only) a5 on 14042024 and intarest staled
thereon within 60 days from he daie of receipt of the said notices
Since. (he Barowers ¢ Fem, e mortgaoars @0d the Guarankar (above: mestioned mames) having Taded 1o
repy the amount mentioned in e above sakl demand notices, the Authorized Dfficer under Seciion 13(4)
of 1 Act Fad [aken Symbolet Passession of the-secured asses dastibed e Possession Molice daled
26,06.2024, Furiher, he sald Symbolic Pessession notce was duly pubkshed n The Pratehksl znd Business
Slandard rawspapers o 20,08, 2024,
T comply with the prepesition lakd dewn by the Hon'ble High Court of Judicatore & Hyderabad for the
State al Telangana and the Saie of Andiva Pradesh, in Wit Palition No. 8155 o 2018, vou ad ae hemby
{iven a fast and final opporiuniy 1o redeem el rechaim She secured assets, which are In possession of he
sacurad craditar, within 30 days from the recaipt of this notice, by discharging fhe lisbility of ¥ 22.08,397 88
(Rs. Twenly Ten Lakhs Eight Thousand Thees Hundred Misely Seven & Paiza Eighty Six Only) 22 on
T4,04.2008, ples subzaquant interest posls and expersss in fl, failing which the sgle nobce under the
Bt wil De pubished in e newspaper specilying one of Be folowing modes mentioned Deto, 50 28l he
SBCunet 355605,
I By oblaeing quotations Tnem e persons desing willi Simbar secund assils o olhereise interested in
buying assets; DR i By inviing fendeeg from fhe public; OR
il Ay hodding pobde auction including thraugh e-sictan mads. OR i By privali riesty,
bz par Beckon | 48] of the Act, wou ant entited to redesm the secured As3ets at any tme betore e date of
publicetion of qaie nolice in Newepapers, fziling which your Right 1o redesm the-morigaged praparty as per
section 1381 of the Aot shal stand extinguished
This is without prejadice (o amy ofher nghts auzilable to the saowed. creditnr undsr the subiect Aot or any
e L i1 BO(C,

Dated : 31.10.2024
Fegd. Post with Ack Dus

Rel. Wo. MSRO:REC:REDM. SANTOSH N TELL 22: 0CT-2024-25

REDEMPTION MOTICE [SECTION 13(8)] TO BORROWER / GUARANTOR / MORTGAGOR
To

The Borrower / Guaranfors | Mortgagor -

Mr. Santash Narayam Tell, Near shankar Mandir, Room Mo, 77, Shil S& Society, Anand Gaok Pak Sife,
Wikrodi, &, 0, Mormbai-800 078

Mrs. Karuna Santesh Tell, Wio. Santosh Tell, Nes Shaekar Mandk, Aooe Mo 77, Sh 5ai Society,
Anand Gadh Park Sita, Wikhnodi, 5, 0. Muambai-a00 074

Mr. Santoth Marayan Tell, Fiat Ho, 6, 2% Foor, Bulding Mame “Shivem Residency”, Yiage . Danval
Tarl Need, Taluks ; Karal, Dist Raigad-410 20

Mrs. Karana Sanlosh Tell, W0, Sastosh Tedl, Fat No. & 27 Floor, Bulding Mame “Shivem Residescy”,
Vikage : Dahival Tard Nasd, Taluks - Karjgd, Dis2, Rasgad-410 201

SUBJECT - Hotice far exercizing e zight of redemptien ander S2cfion 13 4B) of the Securitisation and Rectastuction
of Financial &sselz and Endeeramenl of Seciity Inlesust Act, H02 |{hereinatier refomed [0 23 “ihe Al")
Thet urdersayd berg the Aulherzed Ddficer of Canara Bank, Lower Parel Branch, Mumbal, Maharasta
{hereinatier mfermd tn as “the pecured credéor”’), appoimied under the Actdo hereby tssue this natice, tnder
Saction 1308) of M el road wih Pl 8(5] ol Ihe SARFAES! Faurlts, 1 you aF 35 Undir;

A you.ak are gware hat e securme crecitor hed issued the Demard Nobces, under Secion 13(2) of the
At on 1082022, 1o the boceaar [ lirn Mar, Sastosh Marayan Teli & Mes Kamina Santesh Tali, he
mortgagor &nd the Gisrantors (above mentioned names), demanding bo pay an-amaoont of ¥ 33,41,029062
(Fis. Thirly Three Lakis Forfy One Thousand Twenty Nino and Paisa Sixty Two Only} 25 on 17.08.2022 and
Jinterest =taed thesmon within 6O days from he date of receipt of the said notices

Eince, the Bormweers | Frm, the marigagors and {he Guasranior (abeve mentisned names] havng filkd o
Jrepay e amoud memdioned in the.above saig demand notices, S Authorized GHicer undes Section 13(4)
af tha et had taken Symbalic Possassian of e seoret zsa15 descrbed in e Possession Notice dafsd
10.03. 2023 Further, the sad Symibollc Pessession nodce was duly publizhed in and Business Standard and
|Mumbai Lakshdeap newspapers an 11.03.2023.

To-comgly with the prapesition lad down by Bhe Hon'ble High Court of Judcature @ Hydorabad 1or the Statg
of Telangana and the State of Andhra Pradesh, in Wit Petion No. 8155 of 2098, you 3l 2re hersby gien-3
Jiast and fina apporturay # redeam and rsdalm the securnd 35515, Which ane In possession of [he secund
credifor, within 30 days from the rcept of this notice, by discharging the §abikty of ¥ 33,41,029.62 (Rs.
Thirty Thron Lakhs Forly One Thousand Twenty Nine and Paisa Sty Two Onky) as o0 17.09.2022, plus
sgsequent intersst, pasts and expenses in full, faling which the s notice under the Act Wik be published in
(i pirwspape spacitying oni of the olowing modis menboned below, 10 528 e 20cuned Fssets)

|i: Ey-obtaining cuatatians from the persans dealing with similer secured assess or eferwise imeresied In
buying assets; OR il. By imiling tandars from the public; QR

il By hokdng publis ascson including heough e-auction mode; OR i, By privass imaty.

As per Section 1308} of fe Act, vou are engtied toredeem te secured Assets ab amy time befors the date of
pubkcation of zale notice in Mewspapars, fafing which your Bl 1o edeem the marlgaged peoperty &5 por
Zection 1306} of T Act shall stend extinguished,

This is willeul rejudics b any aller righls avaiable & e sacured cradbor under the subjset Acl! ar any
ather faw in force

Thaming ow

Tha"km:‘;i Thanking Yau
-
h I ni
LT M Banars B Autorized Dffcer, Ganara Bask
; G Lownr Panel Bramch : Unil No 1, Ground Fioer, Kamala Mils | Fasaor &6 Canara Bank Waii Seatate Branch : Poornimia CHS., Opp. Trafe Podce .,
ﬁﬂﬂ'aﬂ? Lanat .B::U]E-ﬂ Compound, Times Tows:, 5. B, Road Lower Paml (West i T ca, Bﬁ_ﬁ Sir Pochvanwala Road, Worl, Mumbal-20i 025, Maarashira
I £ strznpee || Mumbiak-400 013 E-mail : £b1 55380 cansrabari com B | i ol N E-mail : cb3064@eararabank cam

-
it finAneiBlExp.epaprin

Bated ; 31.10.2024
Regd. Post with Ack Dua
REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER / GUARANTOR /| MORTGAGOR

Rel, Mo, MSRO: REC: REDM:MOHD A QADRICF-302 BLISE: (26:2024-25

The Borrower / Gearantars  Morlgagor ;
Mr. Mohd. Abubakar Qadrl [Bermwer), 5o, Abdufta Oadri, Ro. Building N-58, Abdw Sattar Bulding 2
Haar, Boam Mo, 23, Bhisli Mohada, Zokerid Masid Slrsel Momie, Maharshine-400 008
&h. Mohd. Abubakar Qadri 5/0. Abdulla Qadri, Rfo. Flat Mo, 302, On 3 Floor of The Buiking Known As
“Bilss Residency” 'B' Type, Siuated AL Vifage : Damote, Teuka | Baral Detic] | Ralgad, Maharashin
-410 06
£h. Mohd. Abubakar Qadrl, /0. Abdalla Qade, Rje. Fat Mo, 303, Admeasuring 237,99 5q. Bt Carpet
Arga in 37 oo, in W Wing of The Buliding Kncrar Az *Viviama Block 57 Comsfructed an Land Beanng
survay Mo, 87723, BTVA4 8745, 87746 Sitvated A Wizge  Dhamote, Taluks ; Karjes, District ; Raigad,
Maharzshira-410 206
SUBJECT; Wotice for exercising the right of redemplion under Section 13 (8) of the Seceritisation
and Reconsirection of Firancial Assets and Enforcement of Security Imberest Acd,
2002 (hereinafter referred to as “1he Act”).
The undes gned being the Anthorized Oificer of Canara Bank, Worl Seatace Bramch, Mumbai, Maharastra
thereinatter relamad o a5 “the gecured cradilor ). appainisd under the Aot da haraby Bsud This nofice, under
Section V3(8} of the Act rezd with Rule B(8) of the SARFAESE Rudes, to you & a5 under;
Az il all am médn thal the decund cradiior had (ssusd the Demand Nolices, Ls, 1302) ol e el on
15,04, 2024, 10 the borowar | firm Sh. Mokd, Abubakar Qadri 5/0. Abdulla Qadri, the mortgagor and e
Guaaniors (absve monBaned names), demanding bo pay an amount of T 23,51 888~ (Rs. Twenly Three
|Lakds Fifty One Theusand Eight Hundred Eighly Eight Only} as on 1404 2024 and imees! shafed themon
wilhin 60 s from te date of receint of the said notces.
Since, the Burraers |/ Firm, e morkgagars and the Guaranbor {#hove menlioned names) having faied
to repay Eie amoond mestioned In e -above saikd demand notces, The Authorzed Officer s 1304) of
te Acl had Ekon Symbofic Passassion of he setummd assels describpd o [he Possesson Nolice dated
26062024 Further, the sakd Symbolic Possession notice was duly peished in Bwsimess Standard and
|Pratahkaal newspapes on 28062024,
To comply with 8 prepesition Rid down by the Han'ble High Gowrt of Judicahes at Hyderabad for the
State of Tdangana v e State-of Andhira Pradesh, in Wit Pebtion No. 81565 of 2018, you af are herehy
gan a kst 2nd final pppartunity bo redeem and reciaim the secured kesels, which @ In possession of the
secured crediton, within 30 days tom the recespt of this notice, by discharging the Eabikty of ¥ 23,561,088/
{As, Tweaty Thrae Lakhs Fifly One Thousand Eight Hundred Eighty Eight Oaly) 35 on 14,04, 2024, plus
subeaquent interest, costs and expenszs in full, faiing which the ssle notice under the &ct wil be publisfed in
he niwecpaser speciyeg one of e folowing modes mentiemed Bejow, 10561 U spcuned 235els:
i By abtaining quotssons from the persans deakng wish simitr securad asssts or othenwise meresied in
buying assets, OR . By ivitting tenders fom the public; OR
il By holdng pubilc auchon including through é-auction mode; OR . By privats baaty,
Az per Sec. 13(8) of the Act. you ane entified o redeem the secured Assels at any lime before the date of
|eubicalian of sale notice in Mewspapens, lading which your Blght 1o radeem the marlgaged proparly &2 pad
Zer, 1308} of the Aot skall stand edinguished
This 15 withenn prajudics o any olher rge avalablo b Bhe secdied crédbor under the Subject Act' oF amy
ather law in force
Triariing You
&il/-
Authorized Ofticer, Candra Bank

-t-?rﬁm Ld]’lElE‘EI Hﬂﬂh Mumbai Mazagaon Sevings Branch : 544, A1 Baints Home Buiding
v qﬁ}' Dockyard Foad, Mezageon, Mumial 400 010, Maharashira

N et e || | E-mal: choBaRGcanarabick com
Aed. Mo. MSRO: REC: REON:BINDD PARDEY :19:00T.2024-25

Diabed : 31,90, 2024
Regd. Post with Ack. Dos
REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER / GUARANTOR | MORTGAGOR

Thve Barrower Gearantess / Morlgagor :
Srl. Binod Pamdey, ', &h, Ramesh Prasad Pandey, Ao Flat Mo, 603, Pawan Dhara. Plot oo 10,
vach 17, Kamode, Pamel-Raglad-4 10 206.
Sri, Bined Pandey, &', Sh. Remesh Prazad Pandey, /o, Shreeji Apartment. Fiat 8o, 81106, Regarh,
Maharashira-410 202
SUBJECT: Molice for exercizing the right of redemplion onder Section 13 (8) of ihe Securitisation
and Reconstruction ol Financial Assels and Enforcement of Secerity Imlerest Act,
2002 (hereinafter referred bo as "lhe Act”).
The undersigned Serg B Authorized Officer of CGanara Bank, MAZAGROW 58 Branch,
Mumbai, Maharastra (Merenafter refered to a5 “Ehe sacured creditor™), appointed under the Act do hemby
[ssu this notice, Lnder Section 1308 of the Act read with Ruls B0G) of the SARFAES] Rules, 1o you 3l
ag under;
As vou -l am awars that the secired oredior Rad issued the Demand Nofices; under Seotion 13(2) of the
Actoon 17.070.2024, 1o e borower [/ Brm Brk. Binod Pandey, 5'o. Sh. Ramesh Prasad Pandey, fw
Imrlgaum and the Giaraninrs (ahove menfioned names), demanding | pay an amounl afF 45 48, 008.02
{Rs. Forty Five Lakis Forty Eight Thowsand Six and Palsa Two Onaly} as on 16.01.2024 and mezrest siated
thevao within B0 daygs from the date-al receipt of the said notices
Singe, the Baorowars  Arm, the morkgegars and the Guaransar (above meslionsd mames) having fafed fo
repcy e amount menbored in e above sakd demand notices, the Aushorized Ofcer under Section 13(4)
ot At Bt laken Symbobic Possession of (he secured as5ets descrbed i lhe Possession Naotice datad
@3.04 2024, Further, the sall Symbolic Poszession nofice was duly publshed in The Finaacial Expreas and
Mumbal Lakshdeep newspapers on 07.04.2024.
T caniply with e praposilion laid down by thi Hoq'hle High Court of Judicalure al Mydarshad Iof 0
State of Telangana and the Sate of Andhra Pradesh, in Wit Pebifion No. 8155 of 2018, you &l are herehy
piven-a fast and final oppociunity 10 redeem and rectaim ihe secued assets, which are in possession of the
secured crirdfof, wilhin 30 days Fom tha receipl of fis nolice, by deschangng tha Babiily of 7 45,48, D06.02
{Rs: Farty Five Lakhs Forty Eight Thousard Six and Paiza Two Daly) a5 on 16.010.20@24, plrs subseqoen
Interest, costs and expenses in fud, faiing which the sale nofce under the Act will be pubkshed in the
nevwsnaner specitying one of T Tolosing modas mentiormd below, fo sel the secursd &5al5;
| By obfaining quotations rom the persons deaing wih simiar secured assets ar oferesse intersted i
biying aszets OR i By Invitiry fgndess from the publc; OR
L By holding pobic auclion inluding thraugh e-suction mods: OR L By privals rasty.
A3 per Becticey 1B of the Act, you are entitied 10 redesm the secursd Azsefs at amy fime beforethe dafe of
[pubdication of sak notice in Newspapers, fling which your Right 1o redeem Be morigaged praperty 3s par
Sertkan T3(8] ol tha Act shal stand extinguished
This 15 without prejudace 1o any other fights available to the secured credifor under the subiect Aol o any
e fza by danicae,

Tharking You
.Eﬂl
Allherizod (fcer, Canara Bank

ﬂﬁ‘nﬁm{‘anara Bank Forl Main Sramch : 64 Sr P M. Aoad Syndicale Bank
‘gé‘.' Building, Fort, Mumbe, Mahareshim400 001, Mafarashis
T

E-mail : cb0108Fcanarabanh.oom
Aed. No. M3R0; REC: REDM:NITIN M JAIN -17.0CT. 2024-25

Diated ; 30,10, 2024
Regd. Post with Ack. Dus

REDEMPTION NOTICE [SECTION 13(8)] TO BORROWER / GUARANTOR /| MORTGAGOR

Theat Bornowes / Gearankers | Morlggor :
Mér. Nitin Motital Jain, 5'0. Motiisl Jain (Borrowsr & Morigagos], Arhant Towers, CHS., 11% Floor, Flal
Ho. V02 T, B. Kadam Marg, Opo. Bycolla Goocs Depol, Near WUs. Waky Ba Rear veer Jiamata Bhosln
Udvar, Bytulla East, Mombai-400 027
Mr, Witin Meotilal Jalm, Flzt Mo, B03, 6 Floor, B'Wing. Rullding Name “Shree Pandit SRA Co-Operative
Housing Society Limited”, Vikage : Molund. Behied Sharal Bank, Shasti Nagar, Bal Raeshwad Road,
Vaighak Magar, Mefund (Wesl), Mumbai-400 00,
SUBJECT ; Mofice for exercising Ihe righ! af redempfian under Section 13 (2) of e S2curifisafion and Raconstruction
af Fizangial Assels and Enforcermant of Sacority Inferest Act 2002 (Rereinafer referrad o 2z "e Ac”),
Tha uncersigred beng the Aethorized Officer of Camara Bank, Fort Branch, Mumbai, Maharastra
| iheseinatter refemred 1o a5 “the secured crediber™), apponied under the Ack oo Rerety issue This nosce, under
Section 1308] of tha Aol read with Ay B4ET of the SARFAEST Aules, 1o yoius all as undur:
A5 you all are aware that the secumd creditor had Bsued the Demand Nofices, under Section 13E] of e Act,
on 08112082, to the bamower / Srm MR, NITIN MOTILAL JAIN, 5'o. MOTILAL JAIN, the maortgager and
ihe Guariniors (above mealioned names|, demarilng B pay an amount ol ¥ 38,60,566.92 (As, Thirky Eighl
Lakh Sixty Thowsasd Five Hundred Sixty Six & Paiza Ninety T Oely] as an 09.11,2022 and inferest stated
(herenn within B0 days from M date of receipt of the sakl notices
Since, the Barows | Arm, tho morbgsoans and the Guarardar (aboyve mestioned mames) haing faded 10
regy the amount mentiored in e above 5aid demand notices, the Aushorizen Ofcer under Section 13(4)
of the Act had taken Symbolic Possessiom of the 2ecured assets described in the Posseszion Matice dated
01,03.2023. Further, the sad Symbolic Pessession rofice was duly pubiishad in Busieess Slaadard and
Mumbal Lakshdeep newspapers on 0403, 2023,
To coenply with the preposion kid doen by the Hon'ble High Court of Judicature 2t Hydesabad for the Seate
ol Telangana and the Babe of Andhm Pradesh, in Wil Peiaon No. 8155 ol 2018, you af 2 hersdy given a
last-and fnal oppartunity bo redeem and reclam e secured assets, which are In possession of the secwed
creddor, within 30 days from bl receipt of this notice, by dischaeging the §abikty of T 38,60,566.92 (Rs.
Thirty Eight Lakh Sixty Thousand Five Hundred Sirty Six & Paisa Ninety Tws Only) 22 on 00.11.2022, s
subsequentinterest, costs and expenges in full tading which e sale notice under the Act wil be pubkshed in
ihe nimespapsar Spidalying one ol e Blowing modes mentioned belae, b sell e secund assels.
i By abiaring quotations. from e perscas deaing with smiar secured assets ar atherwise interested m
buying assets, R i By invitng tendess from the public; OR
il By holding putic auction including thraugh a-sestion imdde; OR v By privalo reaty,
M5 per Secfion 1 3E) of the Act wou ane entitied 1o redesm the secured Assats atany ime betore the date of
publication of silke nofice in Newspapers, Lailing which your Right to redeem the moeigaged property as pee
Sectian 1308 o the Act shal sland exlinguished.
Thig i5 without pregsdice tn any ofher nghts avalabk: o the secured credifor under the subiect Aot or amy
| oer faw in force

Thanking Yau
5.1-.
Authoeized Officer, Ganara Bank

FORMA
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S. MANAS VYAPAR PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor M/S MANAS VYAPAR PRIVATE LIMITED

2. | Date of incorporation of Corporate Debtor | 26 November 1992

3. |Authority under which Corporate Debtor | Registrar of Companies, Mumbai
is incorporated/registered

4. | Corporate Identity Number of Corporate | U99999MH1992PTC069733

Debtor

5. | Address of Registered Office and Principal
Office (if any) of the Corporate Debtor

Office Address: 301, Sunflower Tower parvati Bhuvan,
Kharkar Ali, Thane, Maharashtra, India, 400601

6. | Insolvency Commencement Date in 29/10/2024
respect of the Corporate Debtor
7. | Estimated date of closure of Insolvency | 27/04/2025

Resolution Process

Mr. Kailash Thanmal Shah

8. | Name and registration number of the
Reg. No.: IBBI/IPA-001/IP-P00267/2017-2018/10511

Insolvency Professional acting as interim
resolution professional

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Registered Address: 505, 21st Century Business
Centre, Nr. World Trade Centre, Ring Road,
Surat-395002, Gujarat

E-mail ID:ipktshah@gmail.com

10.| Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Registered Address: 505, 21st Century Business
Centre, Nr. World Trade Centre, Ring Road,
Surat-395002, Gujarat

E-mail ID:cirp.manasvyapar@gmail.com
12/11/2024

N.A.

11| Last date for submission of claims

12 | Classes of creditors, if any, under clause (b)
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

13] Name of Insolvency Professionals identified N.A.
to act as Authorized Representative of Creditors
in a class (Three names for each class)

Web link:
https:/fibbi.gov.in/en/home/downloads

14.| (a) Relevant Forms and
(b) Details of Authorized Representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the M/s. Manas Vyapar Private Limited
on 29th October 2024.

The creditors of M/s. Manas Vyapar Private Limited, are hereby called upon to submit their claims with
proof on or before 29 th October 2024 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 05/11/2024
Place: Mumbai

Kailash Thanmal Shah

Interim Resolution Professional of

M/s. Manas Vyapar Private Limited

IBBI Reg. No. IBBI/IPA-001/IP-P00267/2017-2018/10511

AFA Valid upto: 18/12/2024
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